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MSA/ORDER

PER S.S. VISWANETHRA RAVI, JUDICIAL MEMBER:

This appeal by the Revenue is against the order dated 05.12.2023

passed by the Id. CIT(A) [NFAC], Delhi for the assessment year 2009-10.

2. The dispute arising before us is below tax effect in terms of the
submissions made by the Id. AR Shri K. Balasubramanian, Advocate at
pages 16 & 17 of the paper book on account of double addition. Since the

tax effect in the appeal filed by the Revenue is less than the monetary
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limit fixed by the CBDT, the appeal of the Revenue fails and dismissed as

not maintainable.

C.0. No. 16/Chny/2024

3. In view of the dismissal of the Revenue’'s appeal, by making
endorsement in Form 36A of the CO, the Id. AR pleaded for withdrawing

the CO. Accordingly, CO filed by the assessee is dismissed as withdrawn.

4. In the result, both the appeal of the Revenue and CO filed by the
assessee are dismissed.

Order pronounced on 05" June, 2024 at Chennai.
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